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Shri Prashmt Miahra tﬂgdv'l motlus was giuen also
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appears ’,.__Tha alleged contempter is &lso pretant in the Court. %
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In- this case the directidh of the Tribunal contained

in the judgmant mdfnrdar dated 8.11.1393 was that tha ramﬁasﬂaﬂ"
of the applic'ant in D.E,‘Mh. 1481 of 1993 shall be decided by the
respondents in the 1ight.nf‘ the dnr:ummtarf eviderice produced by

him within a period of -two mopths from the date of comunication

of thalurdar. It éppaars that tha,u;ﬂer was cnmmuniqatad in the

- month of Decenber to the raspn;'tdmts but thersafter a Eéi:fiem

]

petitien was filed and the. same was also dispnissed- . The representa=_

tion has since been disposed of by order dated 2%,9,94 ,ﬂ!:duubtﬁ

them bas been soie delay in dispuaal of the representation which

-

was nrdaz-ed to be d,tspriszad of within a period of two months Pﬁ"
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the data of communic-ation of the urdsr ) we do not find that there
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is my wilf'ul ar da],:.barata dalay in diapusing of the raprasantatim. -
T

In view of the matter, we find that raapmdant:s have not co mittad
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any contenp 2 This cmtampt patitim ia dis;»uaari 6f anc:s}nﬂ&gly.
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Notice® already issued is discharged.



